
 

  

Bail application No. 1503/2020 

State Vs.  Bahadar Singh @ Maddi 

FIR No. 628/17 

PS: S.P. Badli 

U/s 15/29/61/85 NDPS Act 

08.06.2020 

  Today present application for grant of interim bail U/s 439 

Cr.P.C., filed on behalf of applicant/accused Bahadar Singh, is placed 

before me in pursuance of Order No.19113-

19168/F2/(9)Judl./COVID/North/RC/2020 dated 29.05.2020 of ld. 

District & Sessions Judge (North), Rohini, Delhi. 
Present : Sh. J.S. Malik, ld. Addl. PP for State 

      Sh. Gajarj Singh, ld. Counsel for the applicant/accused. 

 

      Report from the Jail Superintendent received. 

     Arguments heard through video conferencing. 

     Ld. Counsel for the applicant/accused submits that the 

applicant/accused had earlier been released twice on interim bail and had 

surrendered well in time.  It is submitted that present application has been 

moved seeing the condition of the applicant/accused, who is suffering 

from acute problem of piles.  Report is perused wherein it is mentioned 

by the Medical Superintendent that: 

“At present, inmate is known case of Hypertension, 

frequent urinary tract infections, chronic pain in left 

hip and Hemorrhoids.  He is suffering from pain in 

abdomen, burning sensation during urination, 

weakness, constipation and pain in left hip for which 

he is taking treatment from jail dispensary.   He  is  

also  suffering  from  pain and 

       ...2/- 

   ...2/- 

bleeding during defecation for which he is being 

provided treatment as advised by jail visiting 

surgeon from DDU Hospital but his symptoms are 



 

  

persisting and no improvement is reported.  His 

referral to DDU hospital for review and further 

management as advised by jail visiting SR Surgery 

cannot be done at present due to prevailing COVID-

19 pandemic and restrictions on inmates' 

movements to outside Hospitals to prevent spread of 

COVID-19 inside jail”.   

 

  It is further submitted that mother of the applicant/accused 

is of 70 years old, who is suffering from old age ailments and except him 

there is no other person in the family to look after his old aged mother. 

  In view of the report of the Medical Officer, Incharge 

Central Jail Hospital and Dispensary, Tihar, New Delhi, let the 

applicant/accused Bahadar Singh @ Maddi be released on interim 

bail for a period of seven days on his furnishing personal bond in the 

sum of 50,000/- to the satisfaction of concerned court/ld. MM/ld. 

Link MM/ld. Duty MM subject to the following conditions: 

 (1) That he shall not indulge into similar offence or any other  

offence in the event of release on bail; 

 (2) That he shall not tamper with the evidence in any manner; 

 (3) That in case of change of his residential address, he shall 

intimate the court about the same; 

          ...3/- 

     ...3/-    

 

 (4) That he shall maintain social distancing at the public places 

i.e he shall maintain the distance of at least 1.5 meter from every 

other person; 

 (5) That he will not enjoy any marriage function or any other 

function or any public gathering during the period of this interim 

bail; and 

 (6) That he will surrender before the concerned authorities 

after the expiry of interim bail of 7 (seven) days from the day of his 



 

  

release. 

  Applicant/accused be released from JC if not required in 

any other case. A copy of the order be sent to Jail Superintendent 

through dispatch rider deputed in this court by the Jail authority. 

  Present application stands disposed of accordingly. 

 

       (Jitendra Kumar Mishra) 

                 ASJ/Duty Judge: North 

                 Rohini Courts, Delhi 

                       08.06.2020



 

  

Bail application No. 1698/2020 

State Vs.  Nagender Rai 

FIR No. 224/19 

PS: Prashant Vihar 

U/s 20 NDPS Act 

08.06.2020 

  Today present application for grant of bail U/s 439 Cr.P.C., 

filed on behalf of applicant/accused Nagender Rai, is placed before me 

in pursuance of Order No.19113-19168/F2/(9)Judl./ 

COVID/North/RC/2020 dated 29.05.2020 of ld. District & Sessions 

Judge (North), Rohini, Delhi. 
 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

      Sh. Sohan Pal Singh & Mr. Vijay Kr. Singh, ld. Counsel for       

the applicant/accused. 

 

      Reply to the bail application filed by the IO. 

     Arguments heard through video conferencing. 

     No time left today for orders, as it is already 6.15 PM and since 

both PAs are ladies and they have to rush to their homes, adjourned for 

orders on 09.06.2020. 

 

       (Jitendra Kumar Mishra) 

                 ASJ/Duty Judge: North 

                 Rohini Courts, Delhi 

                       08.06.2020



 

  

Bail application No. 1705/2020 

State Vs.  Bishakha 

FIR No. 383/19 

PS: Bhalaswa Dairy 

U/s 302/120/34 IPC 

08.06.2020 

  Today present application for grant of interim bail, filed on 

behalf of applicant/accused Bishakha, is placed before me in 

pursuance of Order No.19113-19168/F2/(9)Judl./ COVID/North/RC/ 

2020 dated 29.05.2020 of ld. District & Sessions Judge (North), Rohini, 

Delhi. 
 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

      Sh. Ramesh Chander, ld. Counsel for the applicant/accused. 

 

      Reply to the bail application filed by the IO. 

     Arguments heard through video conferencing. 

     No time left today for orders, as it is already 6.15 PM and since 

both PAs are ladies and they have to rush to their homes, adjourned for 

orders on 09.06.2020. 

 

       (Jitendra Kumar Mishra) 

                 ASJ/Duty Judge: North 

                 Rohini Courts, Delhi 

                       08.06.2020



 

  

Bail application No. 1713/2020 

State Vs.  Rahul @ Maya 

FIR No. 64/20 

PS: Bawana 

U/s 195-A/386/34 IPC 

& U/s 27 Arms Act 

08.06.2020 

  Today present application for grant of interim bail, filed on 

behalf of applicant/accused Rahul @ Maya, is placed before me in 

pursuance of Order No.19113-19168/F2/(9)Judl./ COVID/North/RC/ 

2020 dated 29.05.2020 of ld. District & Sessions Judge (North), Rohini, 

Delhi. 
 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

      Sh. Narender Kumar, ld. Counsel for the applicant/accused. 

 

      Reply to the bail application filed by the IO. 

     Arguments heard through video conferencing. 

     No time left today for orders, as it is already 6.15 PM and since 

both PAs are ladies and they have to rush to their homes, adjourned for 

orders on 09.06.2020. 

 

       (Jitendra Kumar Mishra) 

                 ASJ/Duty Judge: North 

                 Rohini Courts, Delhi 

                       08.06.2020



 

  

Bail application No. 1566/2020 

State Vs.  Bijender 

FIR No. 383/19 

PS: Narela 

U/s 323/304/34 IPC 

08.06.2020 

  Today present application U/s 439 Cr.P.C. for grant of bail, 

filed on behalf of applicant/accused Bijender, is placed before me in 

pursuance of Order No.19113-19168/F2/(9)Judl./COVID/ 

North/RC/2020 dated 29.05.2020 of ld. District & Sessions Judge 

(North), Rohini, Delhi. 
 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

      Sh. Prashant Tanwar, ld. Counsel for the applicant/accused. 

 

      Reply to the bail application filed by the IO. 

     Arguments heard through video conferencing. 

     No time left today for orders, as it is already 6.15 PM and since 

both PAs are ladies and they have to rush to their homes, adjourned for 

orders on 09.06.2020. 

 

       (Jitendra Kumar Mishra) 

                 ASJ/Duty Judge: North 

                 Rohini Courts, Delhi 

                       08.06.2020 



 

  

 



 

  

Bail application No. 1694/2020 

State  Vs.  Abhay 

FIR No. 14/19 

PS: Alipur 

U/s 307/506/34/120-B IPC 

 

08.06.2020 

  Today the application for grant of interim bail for a period 

of three months is placed before me in pursuance of Order No. 19113-

19168/F2/(9)Judl./COVID/North/RC/2020 dated 29.05.2020 of ld. 

District & Sessions Judge (North), Rohini, Delhi. 

 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

      Sh. Jitender Sharma, ld. Counsel for the applicant/accused. 

 

      Reply to the bail application filed by the IO. 

     Arguments heard through video conferencing. 

     After part arguments, ld. Counsel for the applicant/accused 

seeks time to refer relevant case laws.  Let relevant case laws be also 

cited. 

      Re-list for further arguments on 10.06.2020.   

 

       (Jitendra Kumar Mishra) 

              ASJ/Duty Judge: North 

            Rohini Courts, Delhi 

                      08.06.2020 



 

  

Bail application No. 1696/2020 

State  Vs.  Jitender @ Jony 

FIR No. 362/18 

PS: Shahbad Dairy 

U/s 323/328/326-A/342/34 IPC 

 

08.06.2020 

  Today the present application for bringing on record the 

bail order of the applicant/accused is placed before me in pursuance of 

Order No. 19113-19168/F2/(9)Judl./COVID/North/RC/2020 dated 

29.05.2020 of ld. District & Sessions Judge (North), Rohini, Delhi. 

 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

      Sh. Ankit Mutreja, ld. Counsel for the applicant/accused. 

 

      Reply to the bail application filed by the IO. 

     Arguments heard through video conferencing. 

    After part arguments, at the request of ld. Counsel for the 

applicant/accused, adjourned for 11.06.2020.   

 

       (Jitendra Kumar Mishra) 

              ASJ/Duty Judge: North 

            Rohini Courts, Delhi 

                      08.06.2020 



 

  

Bail application No. 1700/2020 

State  Vs.  Jagdish 

FIR No. 405/17 

PS: Alipur 

U/s 304-B/498-A/34 IPC 

 

08.06.2020 

  Today the present application for grant of bail U/s 439 

Cr.P.C., filed on behalf of the applicant/accused is placed before me in 

pursuance of Order No. 19113-19168/F2/(9)Judl./COVID/North/ 

RC/2020 dated 29.05.2020 of ld. District & Sessions Judge (North), 

Rohini, Delhi. 

 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

      Sh. Manu Sisodia, ld. Counsel for the applicant/accused. 

 

      Reply to the bail application filed by the IO. 

     Arguments heard through video conferencing. 

   Let IO shall ensure the presence of the complainant through 

Video Conference.  He shall issue written notice to the complainant for 

11.06.2020.  Trial Court Record be also called for the said date. 

 

       (Jitendra Kumar Mishra) 

              ASJ/Duty Judge: North 

            Rohini Courts, Delhi 

                      08.06.2020 



 

  

Bail application No. 1697/2020 

State  Vs.  Mukesh Yadav 

FIR No. 265/19 

PS: Prashant Vihar 

U/s 363/366-A/376 IPC 

r/w Section 4 of POSCO Act 

 

08.06.2020 

  Today present application for grant of bail U/s 439 Cr.P.C., 

filed on behalf of the applicant/accused is placed before me in 

pursuance of Order No. 19113-19168/F2/(9)Judl./COVID/North/ 

RC/2020 dated 29.05.2020 of ld. District & Sessions Judge (North), 

Rohini, Delhi. 

 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

      Sh. Vijay Datt, ld. Counsel for the applicant/accused. 

 

      Reply to the bail application filed by the IO. 

     Arguments heard through video conferencing. 

   Let IO shall ensure the presence of the complainant/prosecutrix 

through Video Conferencing.  He shall issue written notice to the 

complainant/prosecutrix for 10.06.2020.   

 

       (Jitendra Kumar Mishra) 

              ASJ/Duty Judge: North 

            Rohini Courts, Delhi 

                      08.06.2020 



 

  

Bail application No. 1716/2020 

State  Vs.  Himanshu @ Deepak &Ors. 

FIR No. 204/19 

PS: Bawana 

U/s 392/397/120-B/34 IPC 

 

08.06.2020 

  Today the present application for grant of bail U/s 439 

Cr.P.C., filed on behalf of the applicant/accused, is placed before me in 

pursuance of Order No. 19113-19168/F2/(9)Judl./COVID/North/ 

RC/2020 dated 29.05.2020 of ld. District & Sessions Judge (North), 

Rohini, Delhi. 

 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

      Sh. Akshay Shokeen, ld. Counsel for the applicant/accused. 

 

      Reply to the bail application filed by the IO. 

     Arguments heard through video conferencing. 

     It is informed by the IO that medical documents could not be 

verified due to shortage of time as documents are of Rohtak.  This court 

is of the view that sufficient time has to be given for verifying the 

documents. 

     Let report by submitted by the IO regarding verification of 

medical documents on 15.06.2020.   

 

       (Jitendra Kumar Mishra) 

              ASJ/Duty Judge: North 

            Rohini Courts, Delhi 

                      08.06.2020 



 

  

Bail application No. 1390/2020 

Sh. Deepak Gupta  Vs.  Sh. Manmeet Singh Lamba 

 

08.06.2020 

  Today the present suit for Possession and Permanent 

Injunctions, filed on behalf of the plaintiff, is placed before me in 

pursuance of Order No. 19113-19168/F2/(9)Judl./COVID/North/ 

RC/2020 dated 29.05.2020 of ld. District & Sessions Judge (North), 

Rohini, Delhi. 

 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

      Sh. Ashish Kumar, ld. Counsel for the applicant/plaintiff. 

 

     Arguments heard through video conferencing. 

   Ld. Counsel for the applicant/plaintiff is seeking for an ex-parte 

ad-interim injunction.  He is relying upon a Will.  However, the will 

which is placed on record at page No.33, no date has been mentioned by 

the Testator of the will.  Moreover, it is also informed by the testator that 

she was a co-owner. Therefore, the court has to hear the other party i.e. 

defendant also. 

  Hence, issue notice of the present suit and application U/o 

39 Rule 21 & 2 CPC to the defendant on steps being taken by the plaintiff 

for 11.06.2020.  Steps be taken today itself. 

 

       (Jitendra Kumar Mishra) 

              ASJ/Duty Judge: North 

            Rohini Courts, Delhi 

                      08.06.2020 

 



 

  

 



 

  

Bail application No. 1520/2020 

State  Vs.  Nizam 

FIR No. 466/17 

PS: Bhalaswa Dairy 

U/s 307/34 IPC  & 

U/s 25/54/59 Arms Act 

 

08.06.2020 

  Today the present application regarding clarification in 

respect of timing of video facility granted to applicant/accused to attend 

marriage ceremonies of his niece, filed on behalf of the 

Superintendent, Central Jail, Tihar, is placed before me in pursuance 

of Order No.19113-19168/F2/(9)Judl./COVID/North/ RC/2020 dated 

29.05.2020 of ld. District & Sessions Judge (North), Rohini, Delhi. 

 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

 

      Arguments heard through video conferencing. 

     My ld. Predecessor passed an order dated 02.06.2020 to provide 

video facility to the applicant/accused by the concerned Jail 

Superintendent for attending the marriage of his niece.  Intimation 

received from the Jail Authorities regarding clarification in respect of 

timing of video facility granted to applicant/accused.  It is mentioned in 

the order dated 02.06.2020 to provid 

 Ld. Counsel for applicant/accused has submitted in the application 

that applicant/accused has not committed the alleged offence; has been 

falsely implicated in the present case at the instance of complainant; 

nothing has been recovered from the possession of applicant/accused or 

at his instance and if any recovery has been affected, same has been 

planted one and no fruitful purpose would be served by keeping the 

applicant in judicial custody. It is further submitted that the 



 

  

applicant/accused was arrested in the present case only on his disclosure  

statement  made  by  him in another FIR bearing 

          ...2/- 

     ...2/- 

FIR No.152/17 and in the said FIR, he has already been acquitted.  It is 

further submitted that charge-sheet has already been filed and out of total 

12 witnesses, only four are independent witnesses and out of those four, 

two independent witnesses have already been examined and the 

remaining witnesses are formal in nature, therefore, there is no 

apprehension that if the applicant/accused be released on bail, he will 

tamper with the evidence in any manner.  It is further submitted that the 

applicant/accused has undergone more than two years of custody in the 

present case and the trial of the case will take long time and no purpose 

would be served by keeping the applicant/accused in JC.  It is further 

submitted that as per recommendations of HPC vide minutes of meeting 

held on 18.05.2020 under the Chairmanship of HMJ Hima Kohli, even 

UTPs involved in Sections 302, 307, 304 IPC are eligible for bail due to 

COVID-19 and present case is only U/s 392/397 IPC and, hence, is 

covered under the recommendations. It is further submitted that the 

applicant/accused undertakes to abide by all the terms and conditions, as 

imposed by this court if he has been granted bail. Hence, prayer for grant 

of bail has been made.  

  Per contra, ld. Addl. PP has strongly opposed the bail 

application on the ground that the allegations levelled against the 

accused/applicant  are  serious  in nature as the applicant/accused along 



 

  

         ...3/- 

     ...3/- 

with his associates had robbed the complainant of his gold chain and 

inflicted injuries upon the complainant by using knife and further when 

his worker namely Karan tried to catch them, they opened fire and fled 

away.  It is further submitted that the applicant/accused had been 

identified by the complainant and other witnesses during TIP.  It is further 

submitted that the applicant/accused is also involved in four other cases, 

as per the information given by IO. Hence, keeping in view the 

seriousness of the offence and previous involvement of the 

applicant/accused, no ground for bail is made out. Accordingly, it is 

prayed that bail should not be granted to applicant/accused. 

  FIR is perused.  There are clear allegations against the 

applicant/accused that on 16.03.2017 at about 9.30 PM, when 

complainant was present in his shop, applicant/accused along with his 

associates with muffled face had come and asked for one person namely 

Gaurav and when complainant replied that he did not know, then two 

boys had taken out country made pistols and other two boys had taken 

knives in their hands. It is further alleged that out of them one boy had 

snatched the gold chain of the complainant and when he tried to catch the 

accused, he was attacked with a knife and when his worker namely Karan 

tried to catch accused persons, they opened fire and fled away from the 

spot. 

          ...4/- 

     ...4/- 



 

  

  Keeping in view the aforesaid facts and circumstances; the 

contents of FIR; injury caused to the complainant and the fact that the 

applicant/accused was identified by the complainant and other witnesses 

and in view of his previous involvement in four other cases, as informed 

by the IO, no ground for bail is made out. Accordingly, present bail 

application filed U/s  439 Cr.P.C., filed on behalf of the 

applicant/accused Mukesh, stands dismissed. 

 

       (Jitendra Kumar Mishra) 

              ASJ/Duty Judge: North 

            Rohini Courts, Delhi 

                      08.06.2020 



 

  

Bail application No. 1714/2020 

State  Vs.  Govind 

FIR No. 35/18 

PS: Narela 

U/s 307/34 IPC 

 

08.06.2020 

  Today the present application U/s 439 Cr.P.C. for grant of 

bail, filed on behalf of the applicant/accused, is placed before me in 

pursuance of Order No. 19113-19168/F2/(9)Judl./COVID/North/ 

RC/2020 dated 29.05.2020 of ld. District & Sessions Judge (North), 

Rohini, Delhi. 

2.30 PM 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

      None for the applicant/accused. 

 

      Reply to the bail application filed by the IO. 

     It is already 2.30 PM.  It is informed by the reader of the court 

that ld. Counsel sought a pass-over for 2.00PM but thereafter, he does not 

establish contact.   

      Be awaited for the ld. Counsel for the applicant/accused on 

11.06.2020.   

 

       (Jitendra Kumar Mishra) 

              ASJ/Duty Judge: North 

            Rohini Courts, Delhi 

                      08.06.2020 



 

  

Bail application No. 1699/2020 

State  Vs.  Sunita @ Ramjane 

FIR No. 388/19 

PS: Narela Industrial Area 

U/s 376/370-A/366-A/506 IPC 

 

08.06.2020 

  Today the present application. for grant of interim bail, 

filed on behalf of the applicant/accused, is placed before me in 

pursuance of Order No. 19113-19168/F2/(9)Judl./COVID/North/ 

RC/2020 dated 29.05.2020 of ld. District & Sessions Judge (North), 

Rohini, Delhi. 

2.20 PM 

Present : Sh. J.S. Malik, ld. Addl. PP for State 

      None for the applicant/accused. 

 

      Reply to the bail application filed by the IO. 

     It is already 2.30 PM.  It is informed by the reader of the court 

that ld. Counsel sought a pass-over for 2.00PM but thereafter, he does not 

establish contact.   

      Be awaited for the ld. Counsel for the applicant/accused on 

11.06.2020.   

 

       (Jitendra Kumar Mishra) 

              ASJ/Duty Judge: North 

            Rohini Courts, Delhi 

                      08.06.2020 



 

  

FIR No. 

PS: 

State Vs.  , S/o 

U/s 

 

08.06.2020 

Present : None for State. 
  Sh. Yashvir Singh, ld. Counsel from DLSA Office. 
 

  Sh. Yashvir Singh, ld. DLSA Counsel has brought this 

application for grant of interim bail moved on behalf of applicant/accused. 

  Vide this order, I shall dispose of the present interim bail 

application moved on behalf of applicant/accused.  

  Report received where it is informed that the applicant is in ICU 

in DDU  Hospital as she is suffering from Anemia and ATT from 12.04.2020.  

Ld. Counsel Shri Yashvir Singh from DLSA agreed that she may continue to 

take the treatment in ICU.  Hence, at this stage, she cannot be released on bail.  

Therefore, this application is dismissed with liberty to file fresh one.  Her fresh 

application for bail shall be considered in accordance with the directions 

already passed, when her treatment in DDU Hospital may be completed and 

she may be discharged from the hospital. 

 

 

 

            (Jitendra Kumar Mishra) 

                    ASJ/Vacation Judge: North, 

                                 Rohini Courts, Delhi 

             08.06.2020 



 

  

Bail application No. 2075/2020 
FIR no. 0466/19 
U/s 498A/306/34 IPC                                                                                                                                                                    
PS: Narela 
State Vs. Jyoti 
 
08.06.2020 
 
This is an application U/s 438 Cr. PC for grant of anticipatory 
bail moved on behalf of accused/applicant Jyoti which is 
placed before the undersigned in pursuance of Order No. 
19913-19963/F2(9)/Judl/COVID/North/RC/2020  dated 
30.05.2020 of ld. District & Sessions Judge(North), Rohni, 
Delhi. 
 
Present : Sh. J.S. Malik, ld. Addl. PP for State. 
  Sh. Abhimanyu, ld. Counsel for accused/applicant. 
 
 
 
  Arguments heard through video conferencing. 
 
  IO shall ensure the presence of complainant 

through video conferencing on 09.06.2020 and issue written 

notice to the complainant today itself. 

 

               (Jitendra Kumar Mishra) 
               ASJ/Duty Judge: North, 
                                 Rohini Courts, Delhi(sh) 
 
 



 

  

Bail application No. 2076/2020 
FIR no. 0466/19 
U/s 498A/306/34 IPC                                                                                                                                                                    
PS: Narela 
State Vs. Kitab Kaur 
 
08.06.2020 
 
This is an application U/s 438 Cr. PC for grant of anticipatory 
bail moved on behalf of accused/applicant Ms. Kitab Kaur 
which is placed before the undersigned in pursuance of Order 
No. 19913-19963/F2(9)/Judl/COVID/ North/RC/2020  dated 
30.05.2020 of ld. District & Sessions Judge(North), Rohni, 
Delhi. 
 
Present : Sh. J.S. Malik, ld. Addl. PP for State. 
  Sh. Abhimanyu, ld. Counsel for accused/applicant. 
 
 
  Reply to the bail application has been filed. 
 
  Arguments heard through video conferencing. 
 
  IO shall ensure the presence of complainant 

through video conferencing on 09.06.2020 and issue written 

notice to the complainant today itself. 

 

               (Jitendra Kumar Mishra) 
               ASJ/Duty Judge: North, 
                                 Rohini Courts, Delhi(sh) 
 
 



 

  

Bail application No. 2077/2020 
FIR no. 0466/19 
U/s 498A/306/34 IPC                                                                                                                                                                    
PS: Narela 
State Vs. Mohit 
 
08.06.2020 
 
This is an application U/s 438 Cr. PC for grant of anticipatory 
bail moved on behalf of accused/applicant Mohit which is 
placed before the undersigned in pursuance of Order No. 
19913-19963/F2(9)/Judl/COVID/North/RC/2020  dated 
30.05.2020 of ld. District & Sessions Judge(North), Rohni, 
Delhi. 
 
Present : Sh. J.S. Malik, ld. Addl. PP for State. 
  Sh. Abhimanyu, ld. Counsel for accused/applicant. 
 
 
 
  Arguments heard through video conferencing. 
 
  IO shall ensure the presence of complainant 

through video conferencing on 09.06.2020 and issue written 

notice to the complainant today itself. 

 

               (Jitendra Kumar Mishra) 
               ASJ/Duty Judge: North, 
                                 Rohini Courts, Delhi(sh) 
 
 



 

  

Bail application No. 2074/2020 
FIR no. 0466/19 
U/s 498A/306/34 IPC                                                                                                                                                                    
PS: Narela 
State Vs. Ashish Kumar Sharma 
 
08.06.2020 
 
This is an application U/s 438 Cr. PC for grant of anticipatory 
bail moved on behalf of accused/applicant Ashish Kumar 
Sharma which is placed before the undersigned in pursuance 
of Order No. 19913-19963/F2(9)/Judl/COVID/North/RC/2020  
dated 30.05.2020 of ld. District & Sessions Judge(North), 
Rohni, Delhi. 
 
Present : Sh. J.S. Malik, ld. Addl. PP for State. 
  Sh. Abhimanyu, ld. Counsel for accused/applicant. 
 
 
  Reply to the bail application has been filed. 
 
  Arguments heard through video conferencing. 
 
  IO shall ensure the presence of complainant 

through video conferencing on 09.06.2020 and issue written 

notice to the complainant today itself. 

 

               (Jitendra Kumar Mishra) 
               ASJ/Duty Judge: North, 
                                 Rohini Courts, Delhi(sh) 
 
 



 

  

Bail application No. 2078/2020 
FIR no. 0466/19 
U/s 498A/306/34 IPC                                                                                                                                                                    
PS: Narela 
State Vs. Nisha 
 
08.06.2020 
 
This is an application U/s 438 Cr. PC for grant of anticipatory 
bail moved on behalf of accused/applicant Nisha which is 
placed before the undersigned in pursuance of Order No. 
19913-19963/F2(9)/Judl/COVID/North/RC/2020  dated 
30.05.2020 of ld. District & Sessions Judge(North), Rohni, 
Delhi. 
 
Present : Sh. J.S. Malik, ld. Addl. PP for State. 
  Sh. Abhimanyu, ld. Counsel for accused/applicant. 
 
 
  Reply to the bail application has been filed. 
 
  Arguments heard through video conferencing. 
 
  IO shall ensure the presence of complainant 

through video conferencing on 09.06.2020 and issue written 

notice to the complainant today itself. 

 

               (Jitendra Kumar Mishra) 
               ASJ/Duty Judge: North, 
                                 Rohini Courts, Delhi(sh) 
 
 



 

  

Bail application No. 1508/20 
FIR no. 326/2020 
U/s 376/376(2)(n)/506 IPC and 6 POCSO Act.                                                                                                                                                       
PS:S.P. Badli 
State Vs. Noor Alam 
 
08.06.2020 
 
This is an application for grant of interim bail moved on behalf 
of accused/applicant Noor Alam which is placed before the 
undersigned in pursuance of Order No. 19913-
19963/F2(9)/Judl/COVID/North/RC/2020  dated 30.05.2020 of 
ld. District & Sessions Judge(North), Rohni, Delhi. 
 
Present : Sh. J.S. Malik, ld. Addl. PP for State. 
  Sh. B. K. Singh ld. Counsel for accused/applicant. 
 
 
  Arguments heard through video conferencing. 
 
 
  None appeared on behalf of complainant.. 
  
  No report is received regarding service of notice. 
 
  

  Issue fresh notice to the complainant/prosecurtrix 

through IO who shall ensure written notice to be served upon the 

complainant. Concerned SHO shall ensure the compliance and 

report on 10.06.2020. He shall ensure the presence of the 

complainant through video conferencing. 

 

 

               (Jitendra Kumar Mishra) 



 

  

               ASJ/Duty Judge: North, 
                                 Rohini Courts, Delhi(sh) 
 
 



 

  

Bail application No. 1580/20 
FIR no. 397/15 
U/s 376 IPC and 6/8 POCSO Act.                                                                                                                                                       
PS:Swaroop Nagar 
State Vs. Parveen 
 
 
 
08.06.2020 
 
This is an application U/s 439 Cr. PC for grant of bail moved 
on behalf of accused/applicant Parveen 
 
Present : Sh. J.S. Malik, ld. Addl. PP for State. 
  Sh. R.S Mishra ld. Counsel for accused/applicant. 
 
 
 
  Arguments heard through video conferencing. 
 
 
  It is informed by ld. Addl. PP that no report is there 

regarding the complainant. 

  

  Issue fresh notice to the complainant/prosecurtrix 

through IO who shall ensure written notice to be served upon the 

complainant in accordance with the provisions of law. Concerned 

SHO shall ensure the compliance and report on 10.06.2020 

 

 

               (Jitendra Kumar Mishra) 
               ASJ/Duty Judge: North, 
                                 Rohini Courts, Delhi(sh) 



 

  

 
 



 

  

Bail application No.2073/2020     
FIR No. 08/12 
U./s 302/34 IPC 
PS: Swaroop Nagar 
State Vs. Raju @Rampal @ Chotta and ors. 
 
08.06.2020 
 
 Today this application for grant of interim bail moved on 

behalf of accused/applicant Deepak Kharwal is placed before 

the undersigned in pursuance of Order No. 19913-

19963/F2(9)/Judl/COVID/North/RC/2020 dated 30.05.2020 of 

ld. District & Sessions Judge(North), Rohni, Delhi: Sh.  J. 

S. Malik, ld. Addl. PP for the State. 

  Ld. Counsel for accused/applicant. 

 

  Reply to the bail application has been filed. 

  Arguments heard through video conferencing. 

 

  IO shall ensure the submission of report regarding the 

conduct of accused/applicant to be obtained from the concerned 

Supdtt Jail to be placed before the Court on 11.06.2020 

 

                 (Jitendra Kumar Mishra) 
                 ASJ/Duty Judge: North, 
                                 Rohini Courts, Delhi(sh) 
 
 



 

  

Bail application No.2068/2020     
FIR No.411/18 
U./s 302/363/404/34 IPC 
PS: Narela 
State Vs. Salman Khan  and ors. 
 
 
 
08.06.2020 
 
 Today this application for grant of interim bail moved on 

behalf of accused/applicant Salman Khan is placed before the 

undersigned in pursuance of Order No. 19913-

19963/F2(9)/Judl/COVID/North/RC/2020 dated 30.05.2020 of 

ld. District & Sessions Judge(North), Rohni, Delhi 

Present: Sh.  J. S. Malik, ld. Addl. PP for the State. 

  Sh. Praveen Dabas, Ld. Counsel for    

  accused/applicant. 

 

  Reply to the bail application has been filed. 

  Arguments heard through video conferencing. 

 

  IO shall ensure the submission of report regarding the 

conduct of accused/applicant to be obtained from the concerned 

Supdtt Jail to be placed before the Court on 10.06.2020. IO shall 

also furnish the date of arrest of accused by filing separate 

additional reply. 

  Let the report be called for 10.06.2020 

 



 

  

                 (Jitendra Kumar Mishra) 
                 ASJ/Duty Judge: North, 
                                 Rohini Courts, Delhi(sh) 
 
Bail application No. 1369/20 & Bail application No. 1536/2020 
FIR no. 1060/17 
PS: Samaypur Badli 
State Vs Irfan 
U/s 20/61/85 NDPS Act. 
 
08.06.2020 
 
These are two bail applications i.e. Bail application No. 1369/20 & 

Bail application No. 1536/2020 for grant of interim bail filed by 

same applicant/accused Irfan. 

 Bail application No. 1369/2020 is moved by Sh. Nitin Kumar, 

ld. Counsel for accused/applicant and another bail application No. 

1536/2020 has been moved by Sh. Lovi Tyagi, ld. Counsel for 

accused/applicant. 

Present: Sh. J. S. Malik, ld. Addl. PP for the State. 
  Sh. Naveen Tyagi, ld. Counsel for accused/applicant. 
 
 
  Arguments heard through video conferencing. 
 
 
  Ld. Counsel shall come with clear instructions from the 

applicant on the next date of hearing as two applications have 

been moved by two Counsels for same applicant. 

  Put up for clarification by ld. Counsel for 

accused/applicant on 10.06.2020 to clarify which application 

has to be heard by this court as other counsel has not 



 

  

appeared. 

 

            (Jitendra Kumar Mishra) 
                    ASJ/Duty Judge: North, 
                                    Rohini Courts, Delhi(sh) 
 



 

  

Bail application No. 2079/2020 
FIR no. 1265/15 
PS: Narela 
State Vs Himanshu and ors. 
U/s 364/365/384/394/120B/34 IPC 
 
08.06.2020 
 
This is an application moved on behalf of accused/applicant 

Himanshu for furnishing fresh surety in the above mentioned 

case. 

Present: Sh. J. S. Malik, ld. Addl. PP for the State. 
  Ld. Counsel for accused/applicant. 
 
 

  Arguments heard through video conferencing, 

however, file is not available. 

  Let the file be called from the concerned court for 

10.06.2020 

 

 

            (Jitendra Kumar Mishra) 
                    ASJ/Duty Judge: North, 
                                    Rohini Courts, Delhi(sh) 
 



 

  

Bail application No. 2060/2020 
FIR no. 486/19 
PS: Alipur 
State Vs Subhash Bahadur 
U/s 393/397/34 IPC 
 
08.06.2020 
 
This is an application moved on behalf of accused/applicant 

Subash Bahadur @ Upender for grant of interim bail. 

 Present: Sh. J. S. Malik, ld. Addl. PP for the State. 

  Sh.Bishnu Kumar, Ld. Counsel for accused/applicant. 
 
  Reply to the bail application has been filed. 

 

  The present bail application has been moved on the 

ground that case is totally false and fabricated and 

accused/applicant has no concern with the above said offences. It 

is further submitted that accused/applicant has been arrested in 

another case FIR No. 10/20 PS Alipur and planted in this case. It 

is further submitted that earlier bail application of 

accused/applicant was dismissed on 27.05.2020. It is further 

submitted that accused/applicant is the respectable person of the 

society and deep roots in the society as well as locality. Hence, 

request for grant of interim bail has been made. 

  Ld. Counsel for accused/applicant fairly conceded 

during arguments that  previously in one criminal case, accused 

has pleaded guilty. 

  In reply to the bail application, IO has reported that 



 

  

accused is involved in several criminal cases including FIR no. 

628/16 U/s 328/381 IPC PS Kirti Nagar and FIR no. 441/2005 U/s 

457/511/34 IPC PS Shahdara. 

   

      -2- 

 

  Keeping in view the seriousness of offence and 

previous involvement of accused/applicant, no ground for bail is 

made out as there is every likelihood that if accused/applicant is 

enlarged on bail he will indulge in similar type of offences. 

  Hence, the bail application stands dismissed. 

     

 

            (Jitendra Kumar Mishra) 
                    ASJ/Duty Judge: North, 
                                    Rohini Courts, Delhi(sh) 
 



 

  

Bail application No. 2069/2020 
e FIR no. 6047/2020 
PS: Shahbad Dairy. 
State Vs Shanu 
U/s 397/411 IPC 
 
08.06.2020 
 
  This is an application U/s 439 Cr.PC moved on 

behalf of accused/applicant Shanu for grant of interim bail 

which is placed before the undersigned in pursuance of        

OrderNo.19913-19963/F2(9)/Judl/COVID/North/RC/2020 dated 

30.05.2020 of ld. District & Sessions Judge(North), Rohni, 

Delhi 

 Present: Sh. J. S. Malik, ld. Addl. PP for the State. 

  Sh. C.P. Singh, Ld. Counsel for accused/applicant. 
 
  Reply to the bail application has been filed. 

 

  The present bail application has been moved on the 

ground that accused/applicant was arrested on 22.02.2020 and 

since then he is inside the custody as such accused/applicant has 

spent more than 90 days in the custody. It is further submitted that 

arrest of accused was made before spread of Corona virus and 

since the date of arrest, in absence of the applicant the entire 

saving and deposits have already been spent in getting basic 

amenities for family. It is further submitted that accused/applicant 

is the only earning member in the family who is having bank 

account and without him, money could not be drawn and due to 



 

  

constant lockdown for outbreak of COVID-19, the situation of 

family of accused undergoes severe crisis. It is further submitted 

that accused's family consists of his old aged 

      -2- 

parents, wife and children who are totally dependent upon the 

accused for their day to day requirements and basic living things. 

It is further submitted that accused has already been granted 

interim bail in another case bearing FIR no. 5300/2020 PS Sarai 

Rohilla vide order dated 26/05/2020 and in FIR no. 5096 PS 

Adarsh Nagar vide order dated 03.06.2020. Hence, request for 

grant of interim bail has been made on parity ground. 

  Ld. Addl. PP strongly opposed the bail application 

submitting that accused/applicant is a habitual offender and is 

involved in five other criminal cases, which fact has not been 

disputed by ld. Counsel for accused/applicant. 

  Keeping in view the submissions made and previous 

involvement of accused/applicant, it appears that 

accused/applicant is a habitual offender. Hence, no ground for 

bail is made out as there is every likelihood that if 

accused/applicant is enlarged on bail he will indulge in similar type 

of offences. 

  Hence, the present bail application stands dismissed. 

     

 

            (Jitendra Kumar Mishra) 
                    ASJ/Duty Judge: North, 



 

  

                                    Rohini Courts, Delhi(sh) 
 



 

  

Bail application No. 2070/2020 
e FIR no. 6047/2020 
PS: Shahbad Dairy 
State Vs Sunil 
U/s 397/411 IPC 
 
08.06.2020 
 
  This is an application U/s 439 Cr.PC moved on 

behalf of accused/applicant Sunil for grant of interim bail 

which is placed before the undersigned in pursuance of Order 

No. 19913-19963/F2(9)/Judl/COVID/North/RC/2020 dated 

30.05.2020 of ld. District & Sessions Judge(North), Rohni, 

Delhi 

 Present: Sh. J. S. Malik, ld. Addl. PP for the State. 

  Sh. C.P. Singh, Ld. Counsel for accused/applicant. 
 
  Reply to the bail application has been filed. 

 

  The present bail application has been moved on the 

ground that accused/applicant was arrested on 22.02.2020 and 

since then he is inside the custody as such accused/applicant has 

spent more than 90 days in the custody. It is further submitted that 

arrest of accused was made before spread of Corona virus and 

since the date of arrest, in absence of the applicant the entire 

saving and deposits have already been spent in getting basic 

amenities for family. It is further submitted that accused/applicant 

is the only earning member in the family who is having bank 

account and without him, money could not be drawn and due to 



 

  

constant lockdown for outbreak of COVID-19, the situation of 

family of accused undergoes severe crisis. It is further submitted 

that accused's family consists of his old aged 

      -2- 

ailing mother aged about 55 years, wife and children who are 

totally dependent upon the accused for their day to day 

requirements and basic living things. It is further submitted that 

accused has already been granted interim bail in another case 

bearing FIR no. 5300/2020 PS Sarai Rohilla vide order dated 

01.06/2020 and FIR no. 5096 PS Adarsh Nagar vide order dated 

03.06.2020. Hence, request for grant of interim bail has been 

made on parity ground. 

  Ld. Addl. PP strongly opposed the bail application 

submitting that accused/applicant is a habitual offender and is 

involved in five other criminal cases, which fact has not been 

disputed by ld. Counsel for accused/applicant. 

  Keeping in view the submissions made and previous 

involvement of accused/applicant, it appears that 

accused/applicant is a habitual offender. Hence, no ground for 

bail is made out as there is every likelihood that if 

accused/applicant is enlarged on bail he will indulge in similar type 

of offences. 

  Hence, the present bail application stands dismissed. 

     

 



 

  

            (Jitendra Kumar Mishra) 
                    ASJ/Duty Judge: North, 
                                    Rohini Courts, Delhi(sh) 
 



 

  

Bail application No. 1233/2020 
FIR no. 624/19 
PS: Bhalswa Dairy 
State Vs Shashi Pahalwan @ Mohan 
U/s 307/34 IPC and 25/27/54/59 Arms Act 
 
08.06.2020 
 
This is an application U/s 439 Cr.PC moved on behalf of 

accused/applicant Shashi Pahalwan @ Mohan for grant of 

interim bail which is placed before the undersigned in 

pursuance of Order No. 19913-19963/F2(9)/Judl/ COVID/North/ 

RC/2020 dated 30.05.2020 of ld. District & Sessions 

Judge(North), Rohni, Delhi. 

 Present: Sh. J. S. Malik, ld. Addl. PP for the State. 

  Sh. Varun Gupta,  Ld. Counsel for accused/applicant. 
 
  Reply to the bail application has been filed. 

 

  Arguments heard through video conferencing. 

  The present bail application has been moved on the 

ground that father of accused/applicant is suffering from various 

old aged diseases i.e. BP, Daibetes etc and he has to be taken to 

doctor for treatment as suddenly he felt crucial pain in chest where 

he was prescribed some medicines and advised to get the whole 

body checked up and test done. It is further submitted that family 

members of the applicant is suffering a lot due to the lockdown as 

the corona virus is spreading everywhere and all the shops and 

market are closed and the family of the applicant has no source of 



 

  

income and even no male member is there in his family to bring 

the things of basic necessities. It is further submitted that 

accused/applicant is the only bread earner in the    

  -2- 

family and has got unblemished record besides he has got good 

reputation in the society. It is further submitted that 

accused/applicant is a law abiding citizen and always endeavour 

to maintain peace and tranquility in his life magnificently. It is 

further submitted that accused/applicant has not committed the 

offence as alleged as he has been illegally implicated by the 

complainant as there is no role of the applicant in the FIR. It is 

further submitted that accused is working as a property dealer and 

due to the enemity between the group of the complainant and 

alleged accused the fake FIR was lodged for harassing the 

accused. Hence, request for grant of interim bail has been made. 

  Ld. Addl. PP strongly opposed the bail application 

submitting that accused/applicant is involved in one more case 

and if he is enlarged on bail, he can make threat over the 

complainant and can hamper the investigation of the case. Hence, 

bail should not be granted to accused/applicant. 

  Keeping in view the allegations made in the FIR where 

it is specifically mentioned that accused/applicant in connivance 

with his co-accused tried to commit murder of injured Fateh Singh 

and further keeping in view the previous involvement of 

accused/applicant in one another case and also the fact that there 



 

  

is every likelihood that he may threaten the complainant if liberty 

of bail is granted to him. 

  Hence, the present bail application stands dismissed. 

     

            (Jitendra Kumar Mishra) 
                    ASJ/Duty Judge: North, 
                                    Rohini Courts, Delhi(sh) 



 

  

Bail application No. 1452/2020 
FIR no. 09/18 

PS: Alipur 
State Vs.  Arvind 

U/s 302/392/365/397/411/120B/34 IPC and 25/27 Arms Act. 
08.06.2020 
Present : Sh. J. S.  Malik, ld. Addl. PP for State. 
  Sh. K. M. Dwivedi, ld. Counsel for the 
accused/applicant. 
 
   

  Vide this order, I shall dispose of the present 

interim bail application moved on behalf of applicant/accused 

Arvind. 

  Arguments heard through video conferencing.  

  It is submitted by the ld. Counsel for accused that 

applicant/accused is in JC from last 2 years 4 months where 

outbreak of the COVID 19 continues and there is neither social 

distancing  nor any major precautions are being taken by the jail 

authority. It is further submitted that applicant is in JC from 

13.01.2018 i.e. more than two years and 4 months as well as 

neither any other case is pending  in any court of law against the 

applicant nor he is involved in any other criminal case or previous 

convicted. It is further submitted that applicant/accused 

undertakes to appear on each and every date fixed by this Court. 

In support of his contentions he has relied upon order dated 

23.03.2020 passed by Hon'ble Apex Court in Suo Moto Writ 

Petition (C) No.1/2020 r/w order of the Hon'ble High Court of 

Delhi in Writ Petition(C) 2945/2020 Shobha Gupta and ors Vs. 



 

  

Union of India  and ors and also in pursuant  to  the  decisions  

taken  in  the  High Powered Committee Meeting convened on 

dated 07.04.2020 through Video Conferencing under the 

Chairpersonship of Hon'ble Justice Ms. Hima Kohli, Judge, 

High Court of Delhi & Executive Chairperson, DSLSA. Hence, 

on these grounds, request for grant of interim bail has been made. 

  Heard. 

  Report regarding previous involvement of accused has 

been submitted. In view of the said report, accused has no 

previous involvement. Besides, a report regarding conduct of 

accused/applicant from concerned Deputy Jail Supdtt has also 

been filed and in view of the same the overall conduct of 

accused/applicant is satisfactory. 

  In view of the above facts and circumstances and 

taking into 

consideration the order dated 23.03.2020 passed by Hon'ble 

Apex Court in Suo Moto Writ Petition (C) No.1/2020 r/w order 

of the Hon'ble High Court of Delhi in Writ Petition (C) 

2945/2020 Shobha Gupta and ors Vs. Union of India and ors. 

and also in pursuant  to  the  decisions  taken  in  the  High  

Powered Committee Meeting convened on dated 07.04.2020 

through Video Conferencing under the Chairpersonship of 

Hon'ble Justice Ms. Hima Kohli, Judge, High Court of Delhi & 

Executive Chairperson, DSLSA request for grant of interim bail 

is considered. Applicant/accused Arvind is granted interim bail 



 

  

for a period of 45 days upon a request made by him on his 

furnishing personal bond in the sum of 50,000/- to the 

satisfaction of the concerned Jail Superintendent subject to 

the following conditions: 

 
 (1) That he shall not indulge into similar offence or any 
other 
offence in the event of release on bail; 
 (2) That he shall not tamper with the evidence in any 
manner; 
 (3) That in case of change of his residential address, he 
shall intimate the court about the same; 
 (4) That he shall regularly appear before the Court on 
each and every date of hearing; 
 (5) That he shall maintain social distancing at the 
public places i.e he shall maintain the distance of at least 1.5 
meter from every other person; 
 (6) That he will not enjoy any marriage function or any 
other function or any public gathering during the period of 
this interim bail; and 
 (7) That he will surrender before the  concerned 
authorities after the expiry of interim bail of 45 days from the 
day of his release. 
 
  Accused be released from JC if not required in any 

other case. A copy of the order be sent to Jail Superintendent 

through dispatch rider deputed in this court by the Jail authority. 

  Present application stands disposed of accordingly. 

  
 
 
            (Jitendra Kumar Mishra) 
                    ASJ/Duty Judge: North, 
                                 Rohini Courts, Delhi 



 

  

             08.06.2020 
   
 
  



 

  

 
 
Bail application No: 2062/2020 
FIR no : 13/19 
State Vs Ashif @ Haroon 
PS: Narela 
U/s 307/34 IPC and 25/27 Arms Act. 
 
08.06.2020 
 
Present : Sh. J.S. Malik, ld. Addl. PP for State. 
  Ms. Shivali Gautam, ld. Counsel for the applicant. 
 

  Arguments heard through video conferencing. 

  Previous conviction report of accused has been filed, 

however, previous conduct report has not been filed by concerned 

Jail Supdtt. 

  IO shall ensure the submission of report regarding the 

conduct of accused/applicant to be obtained from the concerned 

Supdtt Jail to be placed before the Court on 10.06.2020 

 

                 (Jitendra Kumar Mishra) 
                 ASJ/Duty Judge: North, 
                                 Rohini Courts, Delhi(sh) 
 
 
 
 



 

  

Bail application No: 1155/2020 
FIR no : 263/19 
State Vs Satish Kumar @ Amit 
PS: S. P. Badli 
U/s 365/392/397/411/34 IPC 
 
08.06.2020 
 
Present : Sh. J.S. Malik, ld. Addl. PP for State. 
  None for the applicant. 
 

  No reply to the application as well as explanation 

received from IO/SHO. 

  Issue fresh notice to IO/SHO for filing reply/explanation 

on 11.06.2020 

                 (Jitendra Kumar Mishra) 
                 ASJ/Duty Judge: North, 
                                 Rohini Courts, Delhi(sh) 
 
 
 
 


